NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Company Appeal(AT) (Insolvency) No. 1081 of 2019

IN THE MATTER OF:

Mahesh Munjal ...Appellant
Vs
Marmo Stone Pvt. Ltd. & Anr. ....Respondents
Present:

For Appellant: Mr. M.L. Lahoty and Mr. Anchit Sripat, Advocates

For Respondents: Mr. Mayank Aggarwal, Ms. Lovisha Aggarwal,
Advocates for Respondent No. 1

Ms. Prachi Johri, Advocate for Respondent No. 2

ORDER
07.01.2019 It is represented from either side that a settlement dated

06.01.2020 was entered into between the parties and that the Learned Court for
the Appellant seeks to withdraw the instant appeal.

Accordingly, permission is granted to the Learned Counsel to withdraw the
Appeal and Company Appeal(AT)(Insolvency) No. 1081 of 2019 is disposed of as
withdrawn. No cost.

It is open to the respective parties to file an Application before the
Adjudicating Authority for effecting the settlement in accordance with law and
to seek appropriate remedy if they so desire or advised.

[Justice Venugopal M.]
Member (Judicial)

(Kanthi Narahari)
Member(Technical)

(V P Singh)
Member(Technical)
Ake/Md.



